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In The Central Aamxnistrative Tribunal
- - - - Jaipur Bench, Jaipur
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Date of Order Ma Wo. 177,97 (0A No. 199991)

Mre F.Lohawan aouns=)l £or ¢the applicant

4~7-1997 -

Mr. F.i.8hrinzl, counsel for the respondents

evtension of time by £our months

the directions of the Tribural given in the order
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\ 2. In the circumstances of the case and after
hearing the leernsd counsel for the parties, we
grant axtenzion of timz £for one movnkh from today

for complying with the directions of the Tribunal.

Judicial rawler Administrat ive Member




